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Continued Attack on Indian Fishermen particularly

Tamil fishermen by Sri Lankan forces

SHRI D. RAJA (Tamil Nadu): Sir, I draw the attention of the entire House and
I also draw the attention of the Government to the miserable plight of Indian fishermen.
The fishermen from Tamil Nadu, the fishermen from Puducherry have been continuously
attacked, harassed and arrested by the Sri Lankan forces. Many of them are still in the
prisons of Sri Lanka. Every political party in Tamil Nadu has raised this issue. The Chief
Minister has repeatedly written to the Central Government. Despite all these things the
fishermen are in prisons, fishermen are being attacked, their fishing is being affected. It is
a serious matter. I do not know what the Government is going to do because I have been
raising this issue, my colleagues have been raising this issue umpteen times in this House
for years together but nothing is happening in reality. No protection is for our fishermen.
Sir, here I would like to underline the fact that there.are certain bilateral issues with
Sri Lanka. I do not want any mercy from the Government towards fishermen. They are
Indian fishermen. Because they speak Tamil, do not treat them as Tamil fishermen. They
are Indian fishermen. Indian Government has the responsibility to protect the Indian
fishermen. This is number one. Number two, Sir, we will have to strive for a long-term
lasting solution. That lies in the resolution of Kachchatheevu dispute. I am saying it as
a ‘dispute’ even though the Government claims it is a settled matter, a bilateral matter
between Indian and Sri Lanka. The agreements were done in 1974 and 1976. At that point
of time a promise was given that the traditional fishing rights of the Indian fishermen will
be protected. Now they say the right to access to Kachchatheevu is not to be understood
as to cover the fishing rights of fishermen. That is where the question comes whether these
agreements need to be reopened. The 1974 and 1976 Kachchatheevu Agreements should
be reopened and should be renegotiated.

If Sri Lanka thinks that it cannot be reopened and it is a closed chapter, India should
caution the Government of Sri Lanka that if India is forced to such a position we would
claim retrieval of Kachchatheevu Islands. It was an agreement. You go through the debates
that took place in this House as well as in the other House. (7ime-Bell rings) Just find out
what Madam Indira Gandhi said in those days. ...(Inferruptions)...
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MR. DEPUTY CHAIRMAN: Your time is over. ... (Interruptions)...

SHRI D. RAJA: I sincerely appeal to the Government to give, an assurance

...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is not going on record. ... (Interruptions)... There is

no use of speaking. ... Interruptions)...
SHRID. RAJA: *
MR. DEPUTY CHAIRMAN: Dr. Maitreyan to associate.

DR. V. MAITREYAN (Tamil Nadu): Sir, on behalf of my party chief, the Chief
Minister of Tamil Nadu, Dr. Puratchi Thalaivi Amma, I thank the Narendra Modi-led
Government for taking effective steps for getting released 184 fishermen within the first
forty-five days of their assuming power. However, the problem is that the fishermen are
released, but their boats are still impounded. The long-term impoundment of these boats
deprives the livelihood to these fishermen. That is why I urge upon the Government to
take effective steps in this regard. Secondly, my Chief Minister has repeatedly reiterated
that the International Maritime Boundary Line and retrieval of Kachchatheevu are not
settled issues. In fact, we are shocked that the affidavit filed by the Ministry of External
Affairs ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. You have only to associate.

DR. V. MAITREYAN: We are shocked to learn that as per the affidavit filed by the
Ministry of External Affairs the issue of Kachchatheevu is a settled matter in the High Court
of Madras. We reiterate that it is not a settled issue. We request the Government to change

its affidavit and not to go by ...(7ime-bell rings)... what the babus of ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. Alright. ... (Interruptions)...

DR. V. MAITREYAN: The babus of the Ministry of External Affairs have
been ...(Interruptions)... They have to revisit their files and revise their affidavit.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. ... (Interruptions)... You have only to associate.
...(Interruptions)... Now take your seat. ...(Interruptions)... Now, Shri Avtar Singh

Karimpuri.

DR. EM. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, I associate myself
with what the hon. Member has said.

*Not recorded.
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SHRI CHUNIBHAI KANJIBHAI GOHEL (Gujarat): Sir, I associate myself with
what the hon. Member has said.

SHRI D. RAJA: Sir, why can’t you ask the Government to respond. It is a very

serious issue. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; okay. It’s alright. ... (Interruptions)... Mr. Raja,

please take your seat. ... (Interruptions)...

Non-disbursal of scholarship to students belonging to Scheduled

Castes in various States, particularly in Punjab
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